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For the applicant : Mr.K.Sarkar, counsel 

For the respondents: Mr,3.N.D, counsel 

Through this MA the applicant wants to make amendment in 

the OA 1302/96 wherein the Oisciplinary Proceeding and the pun1shment 

have been called in question. Through this application the applicant 

wants direction for recasting theseniority—list. There is no relation—

ship.or this .alication to the subject—matter of the OA The MA is 

therefore dismissed. 

2. 	The applicant,iP he is advised, may Pile OA to call in 

question the seniority list or seeking a direction for refixation or 

the seniority—list. 

VICLCHA 11-1 MAN 

in 


